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HARYANA GOVERNMENT 

 INDUSTRIES AND COMMERCE DEPARTMENT 

Notification 

The 09th August, 2022 

No. S.O. 67/H.A. 6/2016/S.17/2022.— In exercise of the powers conferred by sub-section (1) of section 17 of 

the Haryana Enterprises Promotion Act, 2016 (6 of 2016) and in pursuance of the provisions of the Haryana 

Enterprises and Employment Policy, 2020, the Governor of Haryana hereby makes the following rules further to 

amend the Haryana Enterprises Promotion Rules, 2016, namely :– 

1. (1) These rules may be called the Haryana Enterprises Promotion (Amendment) Rules, 2022.  

 (2) They shall come into force on date of their publication in the Official Gazette.  

2. In the Haryana Enterprises Promotion Rules, 2016 (hereinafter called the said rules), in rule  8:-  in sub-rule (1) ,— 

(i) for the sign “.” existing at the end, the sign “:” shall be substituted; and  

(ii) the following proviso shall be inserted, namely :-  

 “Provided that the applicant who is a micro or small or medium enterprise shall be given all requisite 

business clearance within fifteen working days, beyond which automated deemed clearances shall be 

granted on the Haryana Enterprises Promotion Centre portal.” 

3. In the said rules, in rule 9 –  

(i) for the sign “.” existing at the end, the sign “:” shall be substituted; and  

(ii) The following proviso shall be added, namely :-  

 “Provided that in case the applicant is micro or small or medium enterprise, if the concerned authority 

fails to pass orders on the application within stipulated time frame of fifteen working days, automated 

deemed clearance shall be granted on the Haryana Enterprises Promotion Centre portal to such 

applicant.” 

 

 

 VIJAYENDRA KUMAR, 

 Principal Secretary to Government, Haryana, 

 Industries and Commerce Department. 
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